Action Taken Report of Uttarakhand Pollution Control Board
In matter of

Original Application no. 538/2022

Swarn Singh
Applicant
Versus
State of Uttarakhand & Ors.
Respondent(s)

Background

I. That this Hon’ble National Green Tribunal, Principal Bench, New
Delhi, in aforementioned matter i.e. Original Application No.
538/2022, Swarn Singh Vs. State of Uttarakhand & Ors., in para 3
of the order dated 16.05.2024 was pleased to direct as under:

the show cause notice for imposition of Environmental
Compensation (EC) for damage caused on account of illegal
mining was given to the following: (i) Sh. Himmat Singh, (ii) Sh.
Subhash Chandra, (iii) Sh. Kripal Singh and (iv) Sh. Karam Singh.
He submits that afer issuance of show cause notice. these project
proponents have been given opportunity of hearing by the State
Board and has referred to the minutes of the meeting containing
the details of hearing which stipulates on 21.02.2024 (page 259).

He has also submitted that the minutes are preparedon 14.05.2()24

and in the meeting the Board has approved the details of exient of

illegal mining and the calculation mentioned in the show cause
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IV.

notice. He submits that now the appropriate order for imposition

of EC will be passed within 10 days.

3. Hence, we grant six weeks’ time to the UKPCB to file the action
taken report by e-mail at judicial-ngt@gov.in preferably in the
Jorm of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

That in compliance with the aforementioned direction of this
Hon’ble Tribunal, the Member Secretary, UKPCB vide letter dated
29" May, 2024 directed the concerned project proponents to
furnish their clarifications/documents/evidence if they are desirous
of the same. In this connection, a copy of the letter dated 29" \ lay,
2024 is being marked and filed as Annexure-1 for the kind perusal

of this Hon’ble Tribunal.

That thereafter, a letter dated 15" June, 2024 was addressed to the
Secretary, Mining, seeking clarification regarding the grant of
mining permissions. In response, the Secretary, Mining was of the
opinion that the Environmental Compensation (EC) should be
calculated solely up to the extent of the mining permissions

granted.

That further, a meeting was held under the chairmanship of the
Principal Secretary, Environment Conservation and Climate
Change on 12" September, 2024, in which a decision was taken to

seek the opinion of the Principal Secretary (Law) cum LR,
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Government of Uttarakhand. In this connection, copy of minutes
of meeting dated 23.09.2024 is being marked and filed as
Annexure-2 for the kind perusal of this Hon’ble Tribunal.

That the matter is currently under consideration before the
Principal Secretary (Law) cum LR, Government of Uttarakhand.
Immediately upon receipt of the opinion of the Principal Secretary
(Law) cum LR, Government of Uttarakhand, the final
Environmental Compensation (EC) shall be determined and

imposed in accordance with the applicable rules.
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The report is being submitted for the perusal of the Hon’ble NG T
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(Dr. Parag Madhukar Dhakate)
Member Secretary,

Uttarakhand Pollution Control Board
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